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Dags of aecisianglzaiz.gs.

Bastwvaen:
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Jalli Minikrishnaiah.

) |
| cesApplicant, ‘

- o

And
: ' |

e

South Central Qallujy,

| |
| |
1. Tha General Managar,[ . f !
. |
Railnilayam, ' / ;
Secunderabad. ' |
2. The Deputy Chisf Mechanlcal Enginesr, ;f !
Carriage Repait Shap, Sattipally, % ’
Post, Tirupathi, ‘ - '
Ph1+faur District AlLP. j
’ ' ceoRespondents.| - -
: o l
f

Counsel for the Applicant Mr.K.Sudhakar Refidy i
ﬁlys.
J
|
|

Counsel fPor the Respopdenté Mr.0alli Siddhaiah, SC for
. |

| B | |
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MEMSER (A)
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Copy to:

1.

2.

3.

4,
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YLKR
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w
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Manager,
1 Railuay,

The Genseral
South Centr
Rajilnilayam
Sacunderabad,
The Deputy Chief Mechanical Engineer,
Carriage Repair Shop,
Sattipally Post,

Tirupathis
Chiktoor Bisgtrict.

1Y

One copy to [Mr.K.Sudhakar Reddy, Advocats,
CAT,Hydarabad,
One mpy to Mr.Jalli Sdddhaiah, SC Por Railuays,

CAXT, Hyderabad,

One copy to Uibrary, CAT,Hyderabad.

One spare cdpy.
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| AS PER HON'BLE SHRI A,B. GORTHI, MEMBER (ADMﬁ.)

_— I
i

JUDGCEME NT : |
! fl
The apollcant is tne 3rd sod[of shri Ja;ll

pullaiah whose land measuring 0.95. E@nts in Sumyey
I

: h
No. 20/91, 20/98 & 20/103 wet landjof Sattyapﬁlle
village was acguired by the Responﬁents for thg

Carrlage Repair workshOp at Tlruodtl. The clﬂ;m
. f

of the applicant is for 2 01rectloh to the Reﬁuon-
|
dents to.consider his case for aLoﬁlntment towthe

post of Group D under the Respondeﬁts. q

. |

i, ' Heard the cdunsels of both‘#he parties%
r

> | ' !
4. Prom the certificate dated 115-8-85 renFered

by the Mandal Revenue officer, Tiprati Urband
it would be evident that the lsndgf the appHLCdﬁt 's__
fanily as above stated was acqu1rﬂd by the q
Respondents. This 04 lfﬁdlspOS€§HOf at the %dm1551onl

stage itself with the consent of %he sounSﬂlé of
to
both the parties with a dLrectiong/the Recoondﬁnts
\

to consider the case of the appl%?ant for ap&01ntment
. | ,
to any post in Group 'D' previded the applicsnt is
f

found suitable in all respects fdk such appoﬁntment

|

CCOIleQIYq

in his turn. " e 0A is ordered a

No order as ° costs,

Member {2a¥mn.)

Dated the 28th F%bruary, 1995
Open court dleatlon | 1
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IN THE CENTRAL ADMINI@LRAIIUE TRI 3 NAL
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THE HON'BLE MR.A.V.HARIDASAN : MEMBLR(D)

AND

THE HON'BLE MR.A.B.GORTHI s MEMBER(A )

DATED : __ Q8. 2 -95

. BRDERAJUDGEMENT .

- MJALR.PAC.P I NO.

O.A.NG..é;tq/;;r’

Admitted and Interim directions

Dismissed\as withdraun

Oismissed for Default.

?} ."Rejgcted/ﬂrdered —

NG Qrdé}iqi\to costs.

Qyo» , YLKR






